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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH. KOLKATA

o.A. NO.88 0F 202lrnz

arao Bachao Abhiyan (TBA) ApplicantAr ^/6"\'r-
Versus

Government of Bihar and Others Respondents.

[State Environment Impact Assessment Authoritv. Biharl

I, Sudhir Kumar, Gender: Male aged about'5i years Son of Late

Parmanand Prasad, resident of 24, Adarsh Colony, Kidwaipuri, District:

Patna, P.S. Kotwali, P.O. G.P.O., Bihar, do hereby solemnly affirm and

state as follows: -

1. That I am at present posted as Member Secretary of the State

Environment Impact Assessment Authority, Bihar.

2. That I am well acquainted with the facts and circumstances of the

case.

3. That I have gone through the contents of the original application

and have fullv understood the same.



4.

5.

That I have duly been authorized to swear this counter affidavit on

behalf of the State Environment Impact Assessment Authority,

Bihar.

That by filing this original application the applicant has sought for

a direction upon the authorities to ensure that the Natural Pond in

Front of European Guest House at Lalit Narayan Universit5r,

Darbhanga, Bihar be maintained and preserved in its natural forrn

and without causing any further damage to it in the form of

concretization and laying of bricks etc" as also the applicant has

sought for production of records of environment impact

assessment, if so, conducted for the project of beautification of the

said pond. The applicant has also sought for other reliefs.

6. That, the applicant in the original application has impleaded

State Environment Impact Assessment Authority (SEIAA

short).

7. That it is stated that SEIAA is an instrumentality of the Central

Government being created under the Environment Impact

Assessment Notification 2006 (as amended from time to time)

(hereinafter referred to as 'the EIA notification' for brevity) issued

by the Central Government represented through the Ministry of

Environment. Forest and Climate Change, Government of India,

the

for



8.

New Delhi. The said statutory notification was issued under the

provisions of the Environment (Protection) Act, 1986.

That it is stated that role of SEIAA is to consider and gtant

Environmental Clearances as per the Schedule mentioned in the

EIA Notification as amended from time to time based on the

recommendation of the State Expert Appraisal Commiuee (SEAC

for short) which is an advisory body of SEIAA as per the

Environment Impact Assessment Notification of 2006.

That it is stated that in the instant application, the applicant has

primarily sought for protection of a pond which does not fall within

the domain of the answering respondent as the same is not a listed

activity under the Schedule of the EIA Notification.

A copy of the

schedule of the EIA

--Notif,rcation Loo6 is

annexed herewith and

marked as Annexure-

A.

10. That it is stated that the environmental clearances issued and

granted in favour of the project proponents as per the schedule of

activity under the Environment Impact Assessment Notification

9.
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11.

covers the grounds for protection of environment and as per the

project and activity all the project proponents are supposed to

comply with the other environmental laws which are in force.

That it is stated that SEIAA in that process of granting

environmental clearance, SEIAA is only regulated by the EIA

Notification read with its' amendments and the Office

Memorandums issued time to time by the MoEF & CC.,

Govemment of India.

That in the aforesaid background the present affidavit is being filed

on behalf of SEIAA, Bihar as the role of the answering respondent

is limited in the matter.

That I have read and understood the contents of this counter

affidavit.

14. That the statements made in Paras I to 4 and 12 and 13 are true to

my personal knowledge, whereas those made in Paras 5 to 11 are

pNtr,., "-' n ^ /) t tfFlt" '

based on the records.

That the Annexure- enclosed is photo copy of its available office

At(

12.

13.

15.
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(Published in the GazetJe of rndia, Extraordinary, part-rr, and section 3, Sub-section (ii)MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi l4th September,2006

Notification

n under sub-rule (3) of RuIe 5 of the
mposing certain restrictions and prohibitions on

or mo ting projects ormpacts Schedule to the', unles al clearance has

ry Administration concerned under sub_section

n were made available to the public;

And whereas, copies of the said notification were made available to the public on l5,nSeptember,2005;

And whereas, all objections and suggestions received in response to the abovementioned draft notification have been duly considered by the centrat Govemment:

addition with change in process and or
India only after the prior environmental

case may be, by the State kvel Environmenr
y the Central Government under sub_section

notification. ith the procedure specified hereinafter in this

'Includes the territorial waters



(i) AII new projects or activities listed in the schedule to this notification:

,1? "", 
modernization of e or activities li ule to

that is, lliHl;1::fl":13, ,ili:;':1""."i; 
";l,:l

expansion or modernization:

(iii) Any change in product - mix in an existing manufacturing unit included in schedulebeyond the specified range.

ernment or the Union territory Administration

(2) The Member-Secretary shall be a serving officer of the concerned State Government orUnion territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibilitycriteria given in Appendix vI to this notification.

(4) one of the specified Members in sub-paragraph (3) above who is an expert in theEnvironmental Impact Assessment process shall be the chairman of the SEIAA.

(6) The non-official Member and the chairman shall have a fixed term of three years (from

;Trtffi:the 
publication of the notification oyitt" c""t*l Government conJtituting the

(7) AIr decisions of the SEIAA shall be unanimous and taken in a meetins.

4. Categorizationofprojectsandactivities:-

(i) All projects and activities are broadly categorized in to two categories - category A andcategory B' based on the spatial 
"*r"ni 

oi poteniial impacts and potential impacts on humanhealth and natural and man made resources.



(ii) All projects or activities included as
and modernization of existing projects or acti
environmental clearance ral
Forests (MoEF) on the s o
constituted by the Central the

5. Screening, Scoping and Appraisal Committees:_

The same Expert Appraisal Committees ment and SEACs(hereinafter referred to as ihe (EAC) and (SEA
screen, scope and appraise projects or act ties rritory level shail

EAC and sbAc's shall meet at least once ery 
'B' respectively.

(a) The composition of the EAC shall be as given in Appendix vI. The SEAC at the State orthe union territory level shall be constituted by the c"nt ui Couernment in consultation with theconcemed State Government or the Union tenitory Administration with identical composition;
(b) The central Government may, with the prior concurrence of the concerned StateGovernments or the Un^ion territory Aiministrationr, 

"onrritrt", 
one SEAC for more than onestate or union territory for reasons tf ud-inirtrative convenience ana cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)connected with the project or activity in resDect of which the prior environmental clearance issought' for the purposes of screening or scoping or appraisal, with prior notice of at leasr sevendays to the applicant, who shall provi"de necessary raciities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. Thechairperson shall endeavour to reach a .onr"nru, in each case, and if consensus cannot bereached, the view of the majority shall prevail.

6. Application for prior Environmental Clearance (EC):-

learance in all cases shall be made in the
mentary Form 1A, if applicable, as given in
ve site(s) for the project and/or activities to



7 ' stages in the Prior Environmental clearance (EC) process for New projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of fourstages' all of which -.u{ nol apply to particular 
"ur", u, ,"rtorth below in this notification, Thesefour stages in sequential ordeiare:_

o Stage (r) S_creening (only for category .B'projects 
and activities)o Stage (2) Scoping

o Stage (3) public Consultationo Stage (4) Appraisal

I. Stage (1) - Screening:

In case of
apprication seekin ,ff:ffi:,h::::',1:#i:, il::" Hlffi"i:i::i:il!,,%:*?Expert Appraisal (SEAC) for determinlng rtr"ttr"..or not the project or activityrequires further environmental'studies for preparation of an Environmental Impact Assessment(EIA) for its appraisal.prior-to the grant of enuironmentat 

"t"*un"" depending up on the natureand location specificity of the piolecl . The.proje"r, ffiiring an nnviion-"n,ur ImpactAssessment report shail be termed 
"caiegory 

'B l'- and remaining projects shall be termedcategory 'F2' and will not require un rnurl-o1-"nt r-fu"t e-rr"rr-"nt report. For categorizationof projects into B1 or 82 except item 8 (b), the Ministry orenuiron-ent and Forests shall issueappropriate guidelines from time to time.

IL Stage (2) - Scoping:

(i) "Scoping": refers to t
Category 'A, projects or act of
Category 'B1' projects or ac of
and/or change in product 

:lcomprehensive Terms of.Reference (ToR) addressing all relevant environmental concerns foran Environment Impact Assessment-(ElA) Report in respect of the project orprior environmental clearance is sought. The Expert Appraisal committee orAppraisal ct mmittee concerned sha=il determine the Terms of Reference onformation fur d in
Terns of n"f"."n""l.rqrrv. 

rur 
:-:i, ion Forml/Form lA including

ub- group of Expert AppraisalCommittee 
". 

s;;; l: ;t# ed only if considered necessary bythe Expert Appraisal cmmtttee or state kvei Expert Appraisal committee concerned, Termsof Reference suggested by the applicant ir ru-irn"d una oin", inrormation that may be available
::l^:T Expef Appraisaicommitte" or State Level Expert Appraisal committee concerned. AllproJects and activities listed as category ,B' in ' 

-it"rn g of the schedule(construction/Township/commercial co-pt"^J, /irousing) ,truil not require scoping and will beappraised on the basis ofForm r/Form 1A and the concep"tuul;i;".

(ii) The Terms of Reference (ToR) shall.be conveyed to the applicant by the ExpertAppraisal committee or State-lrv"r i*p".ieppraisal co--itt"" us concerned within sixty daysof the receipt of Form I' In the 
"ur" 

of category A Hydroelectric projects Item 1(c) (i) of the
i",!|fl[::ii:,fffril:Reference shau be.onu"y"a along with the ctlarance rorprr_"or"rtrucrion

days of ril r;;";;;';f "d 
and conveved to the appfiCant within sixty

deemed as the final Te ference suggested by th- applicant shall bL
for the EIA studies. The approved Terms of

4
1

)



Reference shall be displayed on the website^of the Ministry of Environment and Forests and theconcerned State Level Environmen, r-pu"i Assessment Authoritv

III. Stage (3) - public Consultation:

(a) modernizarion of irrigarion projects (item 1(c) (ii) of the schedule).
(b) all projects or activities located within industrial estates or parks (item7(c)ofthe Schedule) approved uv trr" 

"""""."J ""rt"riii"s, and which are nordisallowed in such approvals.

(c) expansion of Roads and Highways (item 7 (0 of the schedule) which do notinvolve any further acquisition of land.

(d) 
eHB:t* 

/construction projects/Area Deveropment projects and Townships

(e) all Category ,F.2, projects and activities.

all projects or activities 
::"."Ting national defence and security or

s#*HJther 
srraregic considerati-on, u, derermined by the cenrral

(ii) The pubric consultation shalr ordinar'y have two components comprising of;_
(a) a public hearing at the site or in its close proximity- distdct wise, to be carried out in themanner prescribed in Appendix IV, for ascertaining 

"on""-, oiiocat afrected persons;

#lo" 
" 
l,oJlil T,T;T'ilil#.:i5" iT,Tlln : 

*" 
"m 

ed pers on s h avi n g a p r a u s i br e s r ake i n rh e

(iv) in case the
Committee.o"".,"* Board or the Union
period, unolor ao.r n cgmPlete the public

of the public hearing

(0

I



directly to the regulatory authority concemed as above, the regulatory authority shall engageanother public agency. or authoriiy which is not suuorainate to the regulatory authority, tocomplete the process within a further period of forty five-da-ys,

a plausible stake
authority and the
ntrol Committee

art of this public consultation process shall be
vailable means.

(vii) After completion of the public consultation, the applicant shalr address all the material

IV. Stage (4) - Appraisat:

e Expert Appraisal Committee or State Level
ther documents like the Final EIA report,
c hearing proceedings, submitted by the
grant of environmental clearance. This

mmittee or State Level Expert Appraisal
proceeding to which the applicant shall be

(ii) The appraisal of all projects or activities which are not required to undergo publicconsultation' or submit. an Erwironment Impact Assessment report, shall be carried out on thebasis of the prescribed application Form i ana Form lA as applicable, any other relevant



validated information available and the site visit wherever the same is considered as necessary bythe Expert Appraisal committee ot iiur" I-evel Expert Appraisar committee concemed.
(iii) The;::rn*: "Jffiffi":T:'":H:T'Jif,1:L$".ffi:l,fjiJffii:,",T#,i:;

I A, where public consult r the receipt of Form I and Forrrr
Appraisal Committee or St recommendations of the Expert
competent authority for a fir nittee shall be placed before the
for appraisal is given in Appr r days 'The prescribed procedure

7(ii)' Prior Environmental clearance (EC) process for Expansion or Modernization orChange of product mix in 
""irting 

p.o;..t",

AII applications seekin
production iapacity b"yonJ '|-:lluntlol with increase in the
granted underihis notificatior tronmental clearance has been
case of mining projects or or.production capacity in the
production 

"upulny 
beyond I unit with increase in the total

through change in process anr he Schedule to this notification
made in f'orm f and they shal ge in the product -mix shall be
State Level Expert Appraisal ( Elpert Appraisal Committee or
necessary including preparatir ill decide on the due diligence
appraisedaccoroingtyforgrantofenvironmentalclearance. s and the application shall be

8.Grant or Rejection of prior Environmental Clearance (EC):

tys
ion ns of the EAC or SEAC

ert days of the receipt of the

er words within one hundred and k"r,:-l,r?g:::#:fl*
sment Repoft, and where Environment Impact Assessment is not

requisire documents, excepr 
"r;:t*j:Tr:?n."t 

the receipt of the .o,nit"il- upfri*tion rrtr,

(jil The regulatory aurho
Appraisar commiiree or State r ,:T#:L1ljlTJ":JhfJ:il

mittee or State Level Expert
request reconsideration by the

commendarions or the Expert lfiTiJiE;ffiilJi'l iH:J
greement. An

The Expert
in turn, sball

views on the same within a
after considering the views
Committee concerned shall
concerned within the next

(iii) In the event that the decision of th
appricant within it" i*i"a speciried i; ffi;:"11Jf,,"i,T:l'1,,T;;jJ":Tru'r",?::1,:: ji:

7



eed as if the environment clearance sought,fol has been granted or denied byhority in terms of the finar r"""--?raations of the Expert AppraisalLevel Expert Appraisal Committee c""i"_"0.

ilff:'|! the regulatory authority under paragraph
ions of t he regulatory authoriiy, and the final

Committee concemed shall tee or State Level Expert Appraisal

(v) Clearances from other regulatory bodies or authorities sh' nmental clearance or prole"r elpt

n by the regulatory autfroritv c I ?1
clearance either due to a reluirement of law, or to, n"""rrlurT

nt andlor submission of false or misreading information or data
n on the application shall make'ronmental 

clearance granted on' ental clearance alreadv
after giving u p".ronul

9. Validity of Environmental Clearance (EC):

The. "validity of Environmental clearance" is meant the period from which a prior
or may be presumed by the
graphT above, to the start of
all construction operations in

envrronmental clearance refer ch the application for prior

a developer. This period o
maximum period of five

the applicant within the
rm 1A, for Construction ' J E--'--

atory authority may 
',"t:"ji:ii,HH'r:lj ffil":,:fsal Committee as the case mav be.

10. Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit harf-yearly compriance reporrsin respect of the stipulated prior 
"*iil"-"*al i-learance ,"rrr-uno conditions in hard and softcopres to the regulatory authority 
"on".-"J, on F lun";;;i:b"""mber of each calendar year.

submitted by the project management shall be publicbe given to any p".ron on application to the concemedmpliance reporr shall also be displayed 
"" ,ii" ,"u site of



11. Transferability of Environmental Clearance @C):

12' operation of ErA Notification rrgg4rt'r disposar of pending cases:

t exceeding one year from the date ofissue of

lNo. J- 1 I 0t 3/ s 6t2004-rL-rr (Dl

JorNr sE cRErARy ro rHE ."{ft fiftfrTtrvf#!ffiil



SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activitv
Category wittrJtrrestrota limit Conditions if any

Mining, extraction of naturar resources and power generation (for a specifiedproduction capacity)

Mining of minerals > 50 ha. of mining lease area

Asbestos mining irrespective of
mlnlng area

lease area.

General Condition
shall apply
Note
Mineral prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical

Offshore anO
onshore oil and gas
exploration,
development &
production

All projects

Exploration Survevs
not involving drilling)

are exempted provided
the concession areas
have got previous
Iearance for physical

River Valley
power generation;
(ii) > 10,000 ha. of culturable
command area

(i)<soMw>25
MW hydroelectric
power generation;
(ii) < 10,000 ha. of
culturable command
afea

General Condition shall

Thermal powE > 500 MW (coaVlignite/naphta
& gas based);
> 50 MW (pet coke diesel and
all other fuels J

(coal/lignite lnaptha &
gas based);
<50 MW

,diesel and all other
fuels )

G e ne ra I C o n d i t i on s h a il--



.EFqfl

Nuclear p"w",
projects and
processing of
nuclear fuel

Coal washeries > I million ton/annum
throughput ofcoal

<lmillion ton/an-.rum
throughput ofcoal

Condition --shiii

located within mining
the proposal shall be

together with the

beneficiation
> 0.lmillion ton/annum
mineral throughput mineral throughput

General Condition- shall

mng proposal with
Mineral beneficiation shall
be appraised together for

11



Metallurgical
industries (ferrous
& non ferrous)

metallurgical industry

All projects

b) Sponge
manufacturing
> 2OOTPD

c)Secondary
metallurgical
processing indusbry

All toxic and heaw
metal producing units

/annum

Secondary metallurgical
processing industry

i.)All toxic
andheavymetal producing
units

<20,000 tonnes
/annum

ii.)All other
non -toxic
secondary metallurgical
processing industries

>5000 tonnes/annum

neral Condition shall
apply for Sponge iron
manufacturing

Cement plants

tonnes/annum
production capacity

<1.0 million-
tonnes/annum production
capacity. All Stand alone
grinding units

Condition shall

12



4 Materials Processing

13)
(1) a)

a@) Petroleum refining
industry

All projects
1+,, (s)

4(b) Coke oven plants 1.Z,JU,UUU

tonnes/annum
<2,50,000 &
>25,000 tonnes/annum

4(c) Asbestos mitting
and asbestos based

products

PruJtruts

I +fal I Chlor-alkali

I lindustry
>300 TPD producrior
capacityor a uni
located out side tht
notified industrial area.r
estate

<300 TPD production
capacity
and located within a
notified industrial area/
estate

Specific Conaiti,on stratt
rpply

No new Mercury Cell
based plants will be
permitted and existing
units converting to
membrane cell technology 

]are exempted from this I

Notification

a@) Soda ash Industrv PruJeuts

4(f) kather/skin/hicte
processing
industry

New projects outside
the industrial area or
expansion of existins
units out side th;
industrial area

All new or expansion of
projects located within a
notified industrial areal
esmte

Specific condition shal
apply

ManufacJuring/Fabrir

-

a tion

5(a) Chemical
fertilizers

^lr untls ploductng
technical grade
pesticides

13
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Petro-chemical
complexes
(industries based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

Petrochemical
based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

Located out iioe-t[E
notifi ed industrial areal
estate

Located in a -notifieO
industrial areal estate

pecific Condition shall

Synthetic organic

excluding drus
formulations:
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)

Located out JidA-Jh;
notified industrial area./
estate

Located in a notiRea
industrial arca4 estate

pecific Condition-shall

Distilleries (i)All MolasGi-UaseO
distilleries

(ii) All Cane juice/
non-molasses based
distilleries >30 KLD

All Cane l.ricelnon-
molasses based distilleries

<30 KLD

General Condition shall

Integrated --pfri
industrv

All projects I Condition--lhiil

14



manufacturing of
paper from waste
paper and
manufacture of
paper from readv
pulp with out
bleaching

manufacturins

Pulp& paper
manufacturing industry

General aondffi;Jhall-

Condition shall

Induction/arc
furnaces/cupola
furnaces 5TpH
more

I Condition-Jhiil

oil & 
-aS

parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

15



Isolated storageT
handling of
hazardous

chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule2&3of
MSIHC Rules
1989 amended
2000)

General Condition shall

Physical fnfrastructure including Environmental Services

yards includins
ship breaking unitJ

All projects

Industrial estatey-
parks/ complexes/
areas, export
processing Zones
(EPZs), Special
Economic Zones
(SEZs), Biotech
Parks, Leather
Complexes.

If at least onelndust y
in the proposed
industrial estate falls
under the Category A,
entire industrial area
shall be treated as

irrespective of the area.

Industrial estates with
area greater than 500
ha. and housing at least
one Category B
industry.

-Industrial estates housiis
at least one Category d
industry and arei <500
ha.

Industrial estates of area>
500 ha. and not housins
any industry belonging ti
Category A or B,

pecial condition shall apply

Note:
Industrial Estate of area
below 500 ha. and not
housing any industry of
category A or B does not
require clearance.

hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

All integrated facilities
having incineration
&landfill or
incineration alone

All facilities having land ral Condition snat

16



Ports, Harbours < 5 million TpA of careo
handling capacity and/oi
ports/ harbours >10,000
TPA of fish handlins
capacity

General Condition shall

i) New National{igh-
ways; and

ii) Expansion of
National High ways
greater than 30 KM
involving additional
right of way greater
than 20m involvins
land acquisition-- anE
passing through more
than one State.

i) New State High ways;
and

ii) Expansion of National
/ State Highways greater
than 30 km involving
additional right of way
greater than 20m
involving land

Condition shall

Condition shal

Common
Effluent
Treatment Plants
(CETPs)

neral Condition shall

Municipal Solid
Waste
Management
Facility
(cMSWMF)

Condition shall

I

17



General Condition (GC):

Any project or activity specified in category 'B' will be treated as category A, if located inwhole or in part within 10 km from trre uoinaary of: (i) protected Areas notified under the wildLife (Protection) Act, 1972, (ii) ctitl";ld polutea ui"u, u, noiifi"a by the central pollutioncontrol Board from time. to time, (iii)NJtiri"o B"o-."nriti* ui"ur, (iv) inter-State boundariesand international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic ZoneslBiotechParks / *ather complex *itt.tro-og"i*u, ,yp" of industries such as Items 4(d), 4(0, 5(e), 5(0,or those Industrial estates with pre--dJn"o-r"t or u"tiurii"r-ino, n"""rrarily homogeneous,obtains prior environmental clearance, individual industries including proposed industrialhousing within such estates /complexes 
.will not be required to take prior environmentalcleatance' so long as the Termt una'Coiaitions for th" indi;;;l estate/complex are compliedwith (such estates/complexes must ilu" u clearly identified management with the legalresponsibility of ensuring adherence to the Terms una conJitions of prior environmentarclearance' who may ue trita responsibie ior violation of the same throughout the life of thecomplex/estate).

Building and >20000 sq.mtrs and
<1,50,000 sq.mtrs. of
built-up area#

#(built up area flor cwered
construction; in the case of
facilities open to the sky. it
will be the activity area

Covering un at*EJ0 ha
and or built up area
>1,50,000 sq .mtrs ++

All projects undiltem--
8(b) shall be appraised as

Note:-

18
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APPENDIXI

(See paragraph - 6)

F'ORM 1

(D Basic Information

Name of the project:

Location / site alternatives under consideration:

Size ofthe project: *

Expected cost of the project:

Contact Information:

Screening Category:

o Capacity corresponding to sec
manufacturing, rnining lease
production, area for mineral
infrastructure, generation capac

(D Activity

l' Construction' operation or decommissioning of the project involving actions,which will cause physicar changes in the toca-rity ltopog.aphy, rand use, changesin water bodies, etc.)

Information/Checklist confi rmation

Details thereof (wittr
approximate quantities /rates,
wherever possible) with source
of information dataPermanentortem@

land cover or topography incliding increasein intensity of land use (with i"rp""r iolocal land use olan)
of existing Una, vegetation-inO

ofnew land usesi

struction investigations 
"g. UoG

soil testins?

I
l
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1.6 Demolition works?

:-
| 6|f^^-^-. 

-:a- -t.7 rv.rr,vral DrreD uJeu ror constructron works
)r

housing of construction wnrlccrc?
1.8 a k^,rvvvv Srvuuu uurrul[gs, slructufes or

earthworks including linear structures, cut
nd

1.9 J.svrsruuuu wurns tncruorng mlnlng or
unneline?

-

1.10 UTKS T

1.11 s5ru5

1.12 1ff.1,
trS

1.13 ru rilanuractunng processes?

t.r4 age or gooqs or materials?

1.15 , sv'r'vD rwr Lrc.lrrlrint or olsposal of solid
ilaste or liquid effluents?

t.16 qvrurrvr r.ur long term housing ofperational workers?
t.t7 NT rv4u, rarr or sea ralrlc durins

onstruction or operation? -

1.18 Newroad,@
:ransport infrastructure including new or
tltered routes and stations, ports, airports etc?

1.19

routes or infrastructur" rXt".tdiTt ffi:::llraffic
movements?

1.20 urverreo ransmlsslon Iines or
pipelines?

t.2l r'rlrwuuurrlclr., oammlng, culverting,
:ealignment or other 

"hunge, to th;
rylrology of watercourses or aorriferc?

r.22 rB5

1.23 auDu4ulrul or [ansrers oI watef tbrm ground
rr surface waters?

r.24 _'4u6sb ru warer Dooles or the land surface
rffecting drainage or run-off?

.U



ransporr of personnel- oi-tiiElils-Ei
tron, operation or decommissioni

ng-term dismantling o. a-ommiisionfu
restoration works?
going activity du
ich could have

nflux of people to an area in either

Introduction of atien speciest

Loss of native species oigen.,tic diue.sitv?

Any other actions?

2' Use of Natural resources for construction or operation of the project (such as land,water' materials or energy' especially any resources vhich are non-renewable or inshort supply):

lnformation/checklist confi rmation

Details thereof (wittr
approximate quantities /rates.
wherever possible) with source
of information dataland..especiatty@

land (ha)

Waterlexpected@
unit: KLD
Minerals (MT)

struction material - stone, aggregates,
/ soil (expected source - MD

Forests and timber lsource -

Anyothernatu.a@
standard units)
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3' use, storage, transportr^handling or production of substances or materiars,which could be harmful to human health or the environment or raiseconcerns about actual or perceived risks to human health.

Information/Checktist confi rmation

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data_or suDstances or materials, which are

razarclous (as per MSIHC rules) to human health or
he environment (flora, fauna. and
water suDplies

in occurrence orffi
(e.g. insect or water borne diseases)

ffect the welfar
rnditions?

ulnerable groups orpe@
r_ the project e.g. hospital patients, children, the

4. Production of solid wastes
decommissioning (MT/month)

during construction or operation or

Information/Checklist confi rmation

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information dataSpoil, overburden or mine wastes

Municipal waste 1aomffi

azardous wastes (as p"i-Eaza.aous- Wart"

I

I
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5' Release of pollutants or any hazardous, toxic or noxious substances to air(Kglhr)

industrial proGiwastes

sludge oro@

tion or aernotition wasG

machinery or equipment

Contamina@

Information/Checktist confi rmation

Details thereof-(with
approximate
quantities/rates, wherever
possible) with source of
information dataissions fro

issions rrom@
ssionsrromc@
t and equinment

Just or odours from@
::l:^Oht consrruction materiali ,"*ug; and

I
I
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Emissionsf@

from any otrrEJoG

6' Generation of Noise and vibration, and Emissions of Light and Heat:

Information/Checklist confi rmation

Details thereof lvvlth
approximate
quantities/rates, wherever
possible) with source of
information data with
source of information
dataFrom operation of equipment-Eg. ;rrgi;d

entilation plant, crushers

From industriat or simitar processes

From construction or?ilolition

From blasting or piling-

From construction or operationa traffi

lighting or cooling sysGms

From any ottrerJoutces
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7 ' Risks of contamination of land or water from releases of pollutants into ttreground or into sewersr surface waters, groundwater, coastal waters or the sea:

8' Risk of accidents during construction or operation of the project, which couldaffect human health or tle environment

Information/Checklist confi rmation

Details thereof (wittr
approximate
quantities/rates, wherever
possible) with source of
information dataFrom. handling, -iiJrage, use or spillagi- of

razardous materials

Fromdischarge@
te.r or the land (expected mode and place of
discharge)

By.deposition
and or into water

From any other sources

Is there a ris
he environment from these ,oui""ri

Information/Checklist confi rmation

Details ttrereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

From.explosions,r@
handling, use or pioduction of tururOou,

From any other causes

tld the project be af@
sing environmental damage (e,g. floods,

rthquakes, landslides, cloudburst Jc)?
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;a

9' Factors which should be considered (such as consequential development) whichcould lead to environmental effects or the potentiar rJi 
",rm,lutive 

impacts withother existing or pranned activities inihe rocaritv

Information/Checklist confi rmation

Details thereof Gith
approximate
quantities/rates, wherever
possible) with source of
information dataLeadtodevffi

. housing development

. extractiveindustries

. supply industries

S"tapreced@

Have cu
existing

GID Enyironmentatsensitivitv

Aerial distance (within 15
km.)
Proposed project location
boundarv

Areas p
national
l^-J^__Iandscape, curtural or otller related value

I
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Areas which are important or sensitive- fo?
ecological reasons - Wetlands, ,ur"."ou.r", o.other water bodies, coastal zone, biosptres,
mountains, forests
Areas used
species of
f^-^ ^:- -foraging, resung, over wintering, migration

lnland,coastal,m@

State, NationatJounOa.ies

Routes
to rec

Defence instAtations

Densely poputateA or Uuift-up area

Areas occupied b

:?:f,::?!:, 
schoots, ptaces of worship, community

containingimpo@

(ground water resor.4rces, surface resources.
b r e s t ry, a g ri c ultu re, fi s he ri e s, tu ulri s m, *i ; ; ;; ;;"'
Areas ahea
:nvironmental

vironmentalstandards areexceeded
Areas susceptiute to@
,uu:: the project to present environmental

(earthquakes, subsidence, landslides, erosion,

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

27



APPENDIX II

(See paragraph 6)

FoRM-l A (only for construction projects listed under item g of the schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS
(Project proponents are reQuired to provide full information and wherever necessarJattach explanatory notes with the Form and submit along with proposed environmentalmanagement plan & monitoring progra nme)

r. LAND EIWIRONMENT

(Attach panoramic view of the project site and the vicinitv)

ly altered ,rorn ,n" project that is not consistent

7'2'List out all the majorprojectrequirements in terms of the land area, builtup area, waterconsumption' power requirement, connectivity, 
"o--uniiy iu"iiiri"r, parking needs etc.

1'3' what are the likely impacts of the proposed activity on the existing facilities adjacent tothe proposed site? (Such as-open ,pu""r^, 
"o-munity facilities, details of the existing landuse,disturbance to the local ecology).

1'4' will there be any significant land disturbance resulting in erosion, subsidence &
fffilt*(Details 

of soillype, ttop" unutvsis, vurnerabitt,t;"" subsidence, seismiciry etc

1'5' will the proposal involve alteration of natural drainage systems? (Give details on acontour map showing the naturar drainage nea: the proposed lroject site)
1'6' what are the quantities of earthwork involved in the construction activity-cutting, filling,reclamation etc' (Give. details of the quantities of earthwork involved, transport of fillmaterials from ouBide the site etc.)

l'7 ' Give details regarding water supply, waste handling etc during the construction period.
1'8' will the low lying areas & wetlands get altered? (provide details of how low lying andwetlands are getting modified from the pro"poseO activity)

i,i;r[t*Tl 
& waste during construction cause h.ealrh hazard? (Give

Iabour and the 
es generated during construction including the construction

2. WATER BI\TVIRONMENT

y of water requirement for the proposed project with the breakup ofuses. How will the water requirement met? State the sources &ater balance statement.
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2'2'what is the capacity (dependable flow or yield) of the proposed source of water?
2'3' what is the quality of water required, in case, the suppry is not from a municipar source?(provide phvsical, chemicar, ui"r"gi""r.il";;;;;;,i.,,rifri,"r, 

"i;#;;'i['jt2'4' How much of the warcr requirement can be met fiom the recycling of treatedwastewater? (Give the details of quantities, ,ou."", uno urug"l

2'5' will there be diversion of water.from other users? (please assess the impacts of theproject on other existing uses and quantities 
"f ";;r;;;i";j

2'6' what is the incremental pollution load from wastewater generated from the proposed

ruy; !f,T,lrii'"tts 
of the quuntiii"t and composition oi wastewater generated from rhe

ah,?;"Jj:l?|lj.t 
the water requirements met from water harvesring? Furnish details of the

2.8. What would be the impact of the land use chang osed projecton the runoff characteristics (quantitative as wellconstruction phase on a long ierm basis? would it tn the post
water loggin g in any way? ' r' vuru rL flooding or

2.9. What are
ground water; I on the ground water? (Will there be tapping of
obtained from water table, recharging capacity, and approvals

2' l0' what precautions/measures are taken to prevent the run-off from construction activities
ffl*::t#::,$ un't'""t lcive oetaiis of quantiti", -Jii" measures taken to avoid rhe

2'7r' How is the storm water from within the site managed?(state the provisions made to
rffi'.1ff;:*1$!5ji;"' details of tn" a,ainas" fu.li;i;;;;oiia"a uron! ,iir, u ,it" ruyo,t

2'12' will the deployment of construction labourers particularly in the peak period lead tounsanitary conditions around the project site (Justify with proper expranation)

cilities are provided for the co'ection, treatment & safe disposal ofof the quantities of wastewat", g"n".utiln, teatment capacities withfor recycling and disposal) -

' 
t"X'"fi":,fi::i[:t dual plumbing svstem if treared waste used is used for flushing of roilets

3. VEGETATION
3'1' Is there any threat of 

-the 
project to the biodiversity? (Give a description of the Iocalecosystem with it's unique features, if any)
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3'2' will the construction involve extensive clearing or modification of vegetation? (providea deta'ed account of the trees & vegetation urr""t"iuy iir" pr":"",r
3'3' what are the measures proposed to be taken to minimize the likery impacts on importantsite features (Give details of proposal for.tree plantation, lan lscaping, creation of water bodiesetc along with a layout plan to an appropriate scale)

4. FAUNA

4'i' Is there Iikely to be any displacement of fauna- both terrestrial and aquatic or creation ofbarriers for their movement? provide the details.
4.2. Any direct or indirect impacts on the avifauna of the area? provide details.
4'3' Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1, Wiil the
(Give detail, "oncentration 

of gases & result in heat islands?

models takin vels- with predicted values based on dispersion

constructions) traffic generation as a result of the proposed

5'2' what are the impacts on generation of dust, smoke, odorous fumes or other hazardousgases? Give details in relation io all the meteorologicar parameters.
5'3' will the proposal create shortage of parking space for vehicles? Furnish details of thepresent level of transpoft infrastrucirre.ry 

3"^"ies proposed for improvement includingthe rraffic management ar rhe entry &exit to tt 
" 

pro;"ctliJ.""
5'4' Provide detaiis of the movement patterns with internal roads, bicycle tracks, pedestrianpathways, footpaths etc., with ur"u, uni", each category.
5'5' will there be significant increase in traffic noise & vibrations? Give details of thesources and the measures proposed for mitigation of tn" uUou".
5'6' what will be the impact of DG sets & other equipment on noise levels & vibration in &ambient air quality around the project site? provide details,

6. AESTHETICS

6'1' will the proposed constructions in any way result in the obstruction of a view, scenicamenity or landscapes? Are these considerations taken into account by the proponents?
6'2' will there be any adverse impacts from new constructions on the existing structures?What are the considerations taken into u".ountf

6'3' whether there ure any local considerations of urban form & urban design influencing thedesign criteria? They may be explicitly rp"t, ou,.
6'4' Are there any anthropological or archaeological sites or artefacts nearby? state if anyother significant featuret in tnJvlcinity oiitre proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7'1' will the proposal result in any changes to the demographic structure of localpopulation? Provide the details.
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7 .2' Give details of the existing social infrastructure around the proposed project.
7'3' will the project cause adverse effects on local communities, disturbance to sacred sites orother cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building 
theconstruction materials produced with en

conservation measures in the selection of buil ergy

8'2' Transport andhandling of materials during construction may result in pollution, noise &public nuisance' what meaJures are taken to minimize the impacts?

8'3' Are recycled materials used in roads and structures? State the extent of savings achieved?

8'4' Give details of the methods of collection, segregation & disposal of the garbage generatedduring the operation phases ofthe project.

9. ENERGY CONSERVATION

9'1' Give details of the power requirements, source of supply, backup source etc. what is theenergy consumption assumed per square foot of built-up ."ui How hav" you tried to minimizeenergy consumption?

9.2.What type of, and capacity of, power back_up to you plan to provide?

9'3' what are the characteristics of the glass you plan to use? provide specifications of itscharacteristics related to both short wave *a tong wave radiation?

9'4' what passive solar architectural features are being used in the building? Illustrate theapplications made in the proposed project.

9.5. Does the layout of streets
Have you considered the use of 

potential for solar energy devices?

fo, use il;;;li;-g complex? lighting and solar hot water systems

9'6' Is shading effectively used to reduce c-ooling/heating loads? what principles have beenused to maximize the shading of walls on the East and tf,e west and the Roof? How muchenergy saving has been effected?

mechanical
efficiencies,
HCFC free

9'8' what are the likely effects of the building activity in altering the micro-climates? providea self assessment on the likely impacts of the proposed construct]on on creation of heat island& inversion effects?
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9'9' what are the thgrmal characteristics ol-tn9 building envelope? (a) roof; (b) external walls;
tTi"!?"::'""iffi:::loo.'* 

details oia" ,nut'rial used'and tte-i-r-varues or the,R uuru* or the

3rl3rr$1ru;::tions 
& safet5r measures are proposed against fire hazards? Fumish detairs of

3*ktlliHffi"H'l,t"ffiffi#*l material provides details and specirications incruding

ltt?;"ffhxiJ#:":3h?jr1[Jfjj]ration into the bulding? provide detals of how you are

9'13' To what extent the non-conventional energy technologies are utilised in the overallenergy consumption? provide details of the renewabre energy technorogies used.

10. Environment Managenent plan

The Environment Management Plan would consist.of a[ mitigation measures for each itemwise activity to be undelrtakel 0,".r* il Jonstruction, operation and the entire life cycle tominimize adverse environmental impacts as a result of the activities of the project. It wouldalso delineate the environm"ntat m-oniioriig ptan for compliance of various environmentar
ilftTjil# will state the steps t" il;;;;n , ur" "r;;;;""y'ru"h u, accidenrs arthl site
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APPENDX III

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

. Purpose of tfre report

. Identification ofproject & project proponent

' .!ri9f description of nature, size, location ofthe project
and its importance to the country, region 

----

' f:?pr of the study - details of regulatory scoping carriedout (As per Terms of Reference)

Project Des-riffi . Conden
(based on
^-,,.i-^--^ - . renvironmental effects. Details should be provided to give
clear picture of the followins:

. Type ofproject

. Need for the project

,'^^^., ^_t1"ution 
jmang showing general location, specific

rocauon, prqect boundary & project site layout)

: .. .. Size or magnitude of operation (incl, Associated
acnvrrles required by or for the project

. Proposed schedule for approval and implementation

. Technology and process description

. Project description. Including drawings showing projectlayout, components of froject " 

"r". Schematic
representations of the feasibility drawings which giveinformation important for EIA pu.po." 

---o'

tigation measures incorporated into
ronmental standards, environmental
or other EIA requirements (as

. Assessment of New & untested technology for the riskof technological failure

ee



Description -i th; . Studyarea,period,c@
. Establishment of baseline for valued environmental
components, as identified in the scope

. Base maps of all environmental components

Environmental Impacts
&
Mitigation Measures

. Details of Inve
project location, pos 

. idents, project design, project
construction, regular operations, flnal decommisslonin! orrehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
impacts identified

. Irreversible and Inetrievable commitments ofenvironmental components

. Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

. Mitigation measures
Analysis of Alternatives . In case, the scop

alternatives:

. Description of each alternative

. Summary of adverse impacts of each alternative

. Mitigation measures proposed for each alternative and

. Selectionofalternative

Environmental
Monitoring program

. .. Technicat arp

fl:91*l T.1:y'"r (incl. Measure-ment methodologies,
frequency, location, data analysir, ,"p".ti"g *heji;;;;
emergency procedures, detailed budget & procurement
schedules)

Additional Studiei . Public Consultati,on

. Risk assessment

. Social Impact Assessment. R&R Action plans

Project Benefits Improvements in the pfryri.-t innu.t-.t*"
Improvements in the social infrastructure
Employment potential _skilled; semi_skilled and

unskilled
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rrecommen@

effec u veness momtored. after

a

that
^ff- ^

Summary e ConAusion
(This will consrirute the
summary of the EIA
Report )

. Overall j

Explanation of how, adverse effects have beenmitigated

Thenamesof thec@
brief resume and nature of Consuft-.iiEnO"r"o
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APPENDTXIIIA
(See paragraph 7)

size shall be a summary of the fu' EIA Report condensed to ten A-4
fulr It should necessarily cover in brief theioll"rirg a;;iJrs of the

l. project Description

2. Description of the Environment

3' Anticipated Environmentar impacts and mitigation measures
4. Environmental Monitoring programme

5. Additional Studies

6. project Benefits

7. Environment Management plan
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APPENDIXIV
(See paragraphT)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING
in a systematic,
ipation at the proj
lution Control Bo

2.0 The process:

oration

e Ministry of Environment and Forests

ntal Impact Assessment report, the above_

,
L

I
I

JI



make available a copy of the draft Environmental Impact Assessment report to the abowefive authorities/offices viz, Ministry oGnuiron-ent and'Forests, oirrri", Magistrate etc.

3.0 Notice of public llearing:

irl. -o 
The Member-Secretary of the concemed SPCB or urpcc shall finalize the date,

receipt orthe ;"1tfl,::,["#li:r:Xfl;,seven) 
davs or the Jate or

advertise the
mi nimum n o ti c e peri od or 3 

'(thirty) 
.i'r"r"3i J l'yrtri #",ff'"'responses;

ment shall also inform the public about the places or offices where
s the draft Environmental Impact Assessment report and the Summary
Assessment report before the public hearing.

3.3 No postponement of the date, time, undertaken,unless some untoward emergency siiuation
concemed District Magistratle th; p"-.tp";; ation of the
same National and Regional v"mu"ut* o"itj": and also prominently dirplay"jl?"fr| lf:identified offices by the concemea spCB o. union r",,ltoripoiiuilon cont ol committee;

3'4 In the above exceptional circumstances fresh date, time and venue for the publicconsultation shall be decided by the Member -Secretary of the concerned SpcB or UTpcc
;:itJil:"tultation 

with the Dstrict Magisrrate and notified afresh as per procedure under

The Panel

6.1 The attendance of all those who are present at the venue shall be noted andannexed with the final proceedings.

6'2 There shall be no quorum required for attendance for starting the proceedings.

6'3 A representative of the applicant shall initiate the proceedings with a presentationon the project and the Summary EiA report.

6'4 Every person present at the venue shall be granted the opportunity to seekinformation or clarifications on the project from the ApphZanr. irr" ,u--ary of the pubric

4.0

or his or her representative not below the rank of an
assisted by a representative of SpCB or UTpC-, shall
tire public hearing process.

5.0 Videography

shall arrange to video film the entire proceedings. A copy
be enclosed with the public hearing pro"""di.rg, 

-*frit"
thority concemed.

6.0 proceedings
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6'5 A Shtement of the issues raised by the public and the comments of the Applicantshall also be prepared in the local runguug" und in English una unn"*"a to the proceedings*

shall be conspicuously displayed at the
n the project is located, office of the
the SpCB or UTpCC . The SpCB or

website for general information. Comments,
ectly to the concemed regulatory authorities

7.0 Time period for completion of public hearing
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APPENDIX-V
(See paragraphT)

PROCEDURE PRESCRIBED FOR APPRAISAL

nt shall apply to the concerned reguratory authority through a simpreenclosing the folowing documerit, ;h;.; pubric consultations are

' 
illffiilronment 

Impact Assessment Reporr f2l(twenty) hard copies and 1 (one)

' A copy ofthe video tape or cD ofthe public hearingproceedingsr I copy offinal layout plan(2}copies)
. A copy ofthe project feasibility report (l copy)

. As and when the 
"pp'fi."r,with the stipulated 

"nuiion-"n 
me

env,ronmentar crearance,"?fl5:#f;:l; jff;fH;" :1
4' Every application shall be placed before the EAC /SEAC and its appraisal completedwithin 60 days of its receipt with requisite Jocuments / details in the prescribed manner.5' The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date ofthe EAC /SEAC meeting for consideri;ft; projecr proposal.
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APPENDIX VI
(See paragraph 5)

I' The Expert Appraisal committees (EAc(s) and the State/UT Level Expert Appraisal
;if#iilf::(sEAcg shall consist of onlv professionar, una 

"*p"ns 
furfining rhe folowing

Expert: A professional fulfilling the above eligibility criteria with at least l5 years of relevant
irT"T5?i:'11"",1"i1;3il:: ; advanced aelree G.;. il;.i in a concemea rerJ and ar reast

Age: Below 70 years. However, in the event of the non_availabilit erts in a

ffirti#;the 
maximum ase "i;;;;;"r of the B-p".t app*irrr arlowed

e EAC shall be Experts wir
lines. In tt'" 

"u"nt 
ir,at pers .Hff:;1,::rT:::

in the same field with suffi sidered:

' Environment Quality Experts: Experts in measurement/monitoring, analysis andinterpretation of data in relation to;;;;;;_""tal quality

' sectorar Experts in project Ma.naqemelt: Experts in project Management orManagement of Proces s/operations/Fi.iii ti", in the relevant sectors.

in conducting and
n of Environmental
wide expertise and

. Risk Assessment Experts

. Life Science Experts in floral and faunal management. Forestry and Wildlife Experts
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I

l

1r

' Environmental Economics Expert with experience in project appraisal

3.

the of the EAC shall not-exceed 15 (fifteen) regular

of t t an expert as a Member in a relevant field for

4' The chairperson shall be an outstandjng and experienced environmental policy expert
L:tr"JJlr#ffi:t"-"nt or public administriti"" ;irh 

-;;;e 
experience in the relevant

5' The chairperson shall nominate one of the Members as the vice chairperson who shallpreside over rhe EAC in the absence oirt 
" 

Ct uir.""lCfr"irp.^",

f; ,* ,*Srfjresentative 
of the Ministry of Environment and Forests shalt assist the committee

l*rll:##fr:m 
tenure of a Member, including chairperson, shall be for 2 (two) terms of 3

l;a rlfir?irlffil 
/ Members mav not be removed prior to expiry of rhe tenure withour cause
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